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[Shri Tyagi]
priation Accounts (Civil), 1961-62 and
Audit Report (Civil), 1963 relating
to Ministries of External Affairs, Food
and  Agriculture, Health, Home
Affairs, Information and Broadcasting,
Labour and Employment and Law.

12.15} hrs.
PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under rule (19) of the
Rules of Procedure and Conduct of
Business, I have nominated Shri T. H.
Sonavane to the Panel of Chairmen
in addition to the existing members
of the panel

12.16 hrs.
STATEMENT RE: DELHI STATE
CENTRAL CO-OPERATIVE STORES’
DEALINGS IN GUR

The Minister of Law (Shri A. K.
Sen): Sir, I want to make a state-
ment on the Delhi State Central Co-
operative Stores and its dealings in
gur.

On 18th November, 1963 a permit
was issued by the Director of Food

and Civil Supplies of the Delhi
Administration in favour of Delhi
State Central Co-operative Stores

Limited, authorising them to import
300 tons of gur from Uttar Pradesh
under the Gur Movement Control
Order, 1963. Prior to that a licence
was issued in favour of the Stores
to deal in gur on the 16th November,
1963 by the Director of Food and Civil
Supplies under the Delhi Khandsari
and Gur Dealers’ Licensing Order,
.1968. The licence specified only one
place of business, namely, 8/4, DB
Gupta Road Delhi. On 29th Novem-
ber, 1963, the Secretary of the Society,
Miss Sulhan, informed the Director of
Food and Civil Supplies verbally and
then in writing that the gur
was being stored in 5 depots, namely,
Medaganj, Phuta Road, Nangloi
Regal Buildings and Jagannath Mar-
ket. It is stated that the Director had
informed the Secretary that no
licence was required for storage and
sale of less than 50 quintals at any
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It is also stated that the
Director had verbally approved of
the storage at these five places. But
the Directorate did not issue any
licence for effecting sales at the above
5 depots or at three other places
where they were subsequently stored.
It seems that in three places out -of
the above five places, Medaganj,
Phuta Road and Nangloi, and at
Najafgarh also, gur was not only
stored exceeding 50 quintals but was
also sold exceeding 50 quintals involv-
ing a breach of clause (3) of the
Delhi Khandsari & Gur Dealers’
Licensing Order punishable under
section 7 of the Essential Commodi-
ties Act. The Directorate only
approved of storage in these un-
licensed premises and not sale.
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one place.

With regard to the sale of the gur
thus imported it seems the sale took
place prior to the 5th December, 1963
at first at rates varying from Rs. 80
to Rs. 85 per quintal and later on at
rates varying between Rs. 66 and Rs.
69 per quintal for wholesale and Rs.
69 and Rs. 71 for retail sale. At that
time no order was issued by the
Director of Food and Civil Supplies
fixing the price for the sale of the
gur in question,

On the 6th December, 1963 the
Director had fixed the price of the
gur in question as follows:—

Quantity Wholesale

Quality of gur in rate
quintals per
quintal
1. Gur Pansera 726- 30 66°00
2. Gur Chakoo 241-19 6800
3. Gur Khurpa 64949 69-00
4. Gur Ladoo 198°25 6900

After the aforesaid fixation of price,
the Stores do not appear to have sold
any gur at prices exceeding the prices
fixed as above.

In these circumstances, the Delhi
Administration took the opinion of
the Secretary, Ministry of Law, who
opined that there was a case for
prosecution against the persons
responsible for sale of the gur from
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the aforesaid unlicensed premises
under section 7 of the Essential Com-

modities Act read with clause (3)
of the aforesaid Licensing Order.
His view was that as there was no
sale by the Stores of gur contrary to
the rates fixed by the Director after
such fixation, there was no case for
prosecution for sale of gur in excess
of the prices fixed.

Thereafter the matter was sent to
the Solicitor-General for his opinion
who agreed with the view of the Law
Secretary.

Accordingly, a case has been filed
against the Managing Director of the
Stores, Shri Ram Lal and the Secre-
tary of the Stores, Miss Shakuntala
Sulhan. A case has been filed before
Shri R. N. Mehrotra, First Class
Magistrate, Delhi under section 7 of
the Essential Commodities Act read
with clause 3 of the aforesaid licens-
ing order for effecting sale of gur
exceeding 50 quintals from unlicensed
premises. The case is now pending.

=Y TEHTIE e e 98 Ry,
& 9F gTT Ag ATAAT ATEAT § AT
g FEY T & fF fafa dwrem ¥ fo=
qHET #§ 09 AR AT § I
T I & qra7 317 & fomd ar @ 718
wawifas wofa serd Y &6 & ar
for difgeme a7 feer sTor A ar Pl
19T F1 surear mafaa i & ar ]
T FT TERT ATHAT AT & 1 BIETH
F A a1 FEiEEe FAIfedT dae &
araa, fmaET @1 e 3 s qEqe
¥ Seora i, fafy garerg 81 48 3=
s ? afz g, & #@ ag qwwen fee
TeAifaF safe 1 aw & fog fafy
HATAG FT WAT 74T 7 I THT HT 747
frorg o foar @ ? T T A A
oF afed &1 a9 &1 gfee & A ot
W ¥ WERTHAT FT FAIT FC qHt ?

st @it (3|OEA) : TmET AR
a9 T
Shri A. K. Sen: The statement of
the case which was sent to ‘the Min-
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istry was the most fair statement. I
strongly refute any suggestion that it
was sent for the purpose of shielding
anybody. It does not matter who is
concerned or who hag violated the
law, so far as the legal position is
concerned (Interruptions)

Mr. Speaker: What is requested is
whether this is the usual practice.

Shri Surendranath Dwivedy (Ken-
drapara): What is the precedent?

Mr. Speaker: Was ever the Law
Ministry or the Secretary of the Law
Ministry consulted in such matters or
it was only in this case that consulta-
tion was made?

\Shri A. K. Sen: In all important
cases it is done. (Interruptions)

Mr. Speaker: Order, order.
Shri Nath Pai (Rajapur): Sir, may
I ask a supplementary on this?
veow wgaw - 89 w9 ¥ fau
€9 g 97 s 62 &7 femwwe oY
s R @ 1 99 9 AT 99 R
§ | &% 39 wede g Al 1% gar A
g ggar | FatEEe & fau oF Jy
qarer wars fEr 2T g 1 afe wree
ooy feowa @ex § a1 99w fau
ga A0% § | 7w A ¥ aw WA
I |

=t SETE e o AT S A
oy =52 7 797 &1 g9y o § 99w
g e T g, & Faw g8 A
arga ¢ e gferr @1 o foiE & AR
St @7 fafr=t ®1 Ao T, 9w § oA
firer safAal % T &, 9g d @ fAfaeeT
qrga aqar T |

seqet wgEw - 39 e ¥ fF
fgq sefaal & AW & I9FT @
o fefrer aeg AT SRR E @ 0
Shri A. K. Sen: As the matter is
pending, I do not want to go into the
details.

Shri Harl Vishnu Kamath (Hoshan-
gabad): The cat is out of the bag—a

‘big cat.
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Shri A. K. Sen: I can tell you the
names of the persons who are involv-
ed in the sale of gur, whose names
have appeared in the document of
purchase from UP, in the payments in
the sales effected, in the storage effect-
ed—all these were sent along with the
statement.

Shri Prakash Vir Shastri: What about
the Chairman of the Central Co-ope-
rative Storc? Why no action against
him is taken?

Shri Ranga: The Home Minister is
always talking of eradicating or root-
ing out corruption and this is the co-
operation he gets.

Mr. Speaker: That would be quite
a different thing.

Shri Nath Pai:
gpecific question on the
which he made. He said
breach was involved of the Gur
Order which obtains in  Delhi be-
cause no directions were issued. May
I know from him whether the Direc-
tor of Supplies Delhi, contacted per-
sonally the Secretary of this Store
and when she asked for permission
to sell gur at rates between Rs. 32
to 34 he specifically told her that this
will be wrong, in contravention of
the orders and illegal and whether
in spite of these directions given by
the Director of Supplies the gur
was sold and (b) whether the Direc-
tor did not incorporate these things in
his complaint to the Superintendent
of Police who had to carry this in-
quiry?

Shri A. K. Sen: The Director never
stated anything about the fixation of
prices before the 6th of December.

Shri S. M. Banerjee (Kanpur): I
would like to know the circumstan-
ces which led the Delhi Administra-
tion to send a specific case to the
Law Ministry. Why a deviation was
made in this particular case?

Mr. Speaker: He
that,

Shri S. M. Banerjee: He has
answered it specifically.

Mr. Speaker: It has bean answered.

I have to ask a
statement
that no

has answered

not
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o T HAIF Mg (HéEmR):
7g iz feemy go fF faedlt wawrar
afafy ¥ @@ @ @A ¥ § 3 @l
a7 AR FAT 99 AT 93 AH AW H
fix  sgrfal &1 oq9 41, W]
FzHT A 1, ITHEETH #1, FAq9
UF ¥ X ¥ foar ar, & g saw

g § T Fr FraF "qarAa w0 faser
SIET & Y AFITTA Sir % faers
o g & fawas fgara § qga€y
F F1 {7 armet fasfr st arsfa fg
FY TR Yoo F ATIAF gt &, W #47
qRo T®N F AIfTF I, & TFR &
faars @ifsa & %1 amEr @, ag
Afr fasft ?

Shri A, K. Sen: I have not quite

followed what the question is.......
(Interruption).

Shri Kapur Singh
Before he replies......

Shri A. K. Sen: The hon. Member
will leave it to me to choose my
course of action. Should I need any
advice from Shri Kapur Singh, I
shall always be willing to take it
What I was saying was that I was
not quite clear as to what the hon
Member had in view. If the point
is whether there has been any vio-
lation of the Essential Commodities
Act by selling in excess of control-
led prices, the answer is that the
first thing to be proved against any
person against whom prosecution
may be contemplated is whether
there was in fact such a fixation or
not and, if there was a fixation, whe-
ther after the fixation there was any
sale contrary to the fixed price.
These are the most important ques-
tions. As I have stated the facts,
the investigation shows that the pri-
ces were fixed on the 6th December
and after that no sale had taken
place contrary to those fixed prices.
The sales up to the 30th
October appear to have been at bet-
ween Rs. 80|- to Rs, 85|- per quintal.
After that, even before the fixationm,

(Ludhiana):
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the Stores appear to have sold at a
much lesser price, ranging from
Rs, 65/- to Rs. 79]- and in one case at
Rs. 71|-. But that is immaterial if
there is no fixed price at that time.
So, the question of shielding anyone
does not arise. If there was any sale
contrary to the prices, no matter who
is involved, he would have been pro-
secuted,

To W AAPR wfgar : v
wRE, Fuaw ¥ FgwAGAE L . ..

OSR WEREY : AOE w9 W
w2 T 39T &, I IHA WY FATLRIAA
ST T |

To T FER ®ifgar : 37 ¥ ar
ag FY ared g war 1§ & |
"9 ¥ HS FEAT e g F oAF
& FTH S HY T | WL TR
F QTN °TE TG Fer AT & qF S FT
FAT A T FT F Ig TALC IUL KT qAl
® ¥ AT § oI ww & fF o
ITH TH Yoo ¥ warfeaw fegarm &
LAY FIA T, HXIH 930 F qATGH
TER & faars arforr #39 # 7 annf
frefl | g g F AT AT )
AfFT @R Jg FgFT g A &
g a7 S9Y wawd Tgl, g4 ar @y
g wAifedty tae ¥ woea &0

Shri A. K, Sen: I beg the hon.
Member’s pardon if I had given the
impression that I wag evading the
answer. If his question was about
falsification of accounts, no such com-
plaint came to my Ministry and,
therefore, there was no occasion to
examine it, If there are facts placed,
we shall certainly consider them and
give our impartial view.

TWo W AART wfgar @ #gi

G ST A ¥ @ A oS
Iad #:oam &

Shri Nath Pai: It was pointed out

precisely that the charges which the

Police haq referred to the Delhi
Administration for being brought to
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Commission
court were under sections 477, 120
and 34—falsification of accounts and
conspiracy to defraud, This I had
asked of the hon, Food Minister and
we insist that the House is being
misled as to whether the Delhi Police
in their report have stated that pro-
secution can be instituted under these
charges,

Mr. Speaker: Now the hon. Minis-
ter says that that has not been refer-
red to the Law Ministry,

Shri Hari Vishnu Kamath:
Suppressio veri, suggestion falsi.

12.29 hrs.

STATEMENT re. REPORT OF BONUS
COMMISSION

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Sir, on behalf of Shri
Malviya, I beg to lay on the Table a
copy of the Report of the Bonus
Commission. [Placed in Library. See
No. LT-2436/64].

The Report raises a number of
important issues and contains a note
of dissent. The Report is still under
study and it is not possible to state
at this stage what the decision of the
Government will be.

Shri Daji: How long will the Gov- .
ernment take to decide upon the
report of the Bonus Commission?

Shri C. R. Pattabhi Raman: It will
be placed as soon as possible.

Shri S. M. Banerjee: May we know
the approximate time-limit as to when
it would be placed, say, one month
or 13 months?

Shri Daji: Will it be placed during
this session?

Mr. Speaker: Can the Minister give
some rough idea?

Shri C. R. Pattabhi Raman: It is a
very important issue. The State
Governments are there. We are all
considering it and there is a note of
dissent. All that is to be considered.
I would like to say that we are anxious
to expedite it as soon as possible.



